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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ?3\ _-&I2 /RG/LP Dated: 2   -09-2023 

It is hereby notified that vide High Court Order Dated 2..i09.2023 

Mr. Anoop Singh Chib 
S/O Udhay Singh Chib 
RIO Village Palli, Demote, Tehsil & District Ramban-182144 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-940-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. / 

By Order 

( IRG/LP Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anoop Singh Club, Advocate 

for information and necessary action. 

cf 

Registrar (Adminitration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2 9 4' IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Aman Sharma 
S/O Rakesh Kumar 
RIO Ward No.1, Maralia, Tehsil R.S. Pura, Jammu -181101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-941-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar dmintration) 

No:f3,t9 3 IRG/LP Dated $O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aman Sharma, Advocate 

...for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AN]) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:O 9f  23 IRGILP Dated: ,LjO -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Ashish Choudhary 
S/O Tarsem Lal 
RIO V.P.O Sai Kalan, Tehsil Suchetgarh District Jammu-181131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-942-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: /3 5137 A' IRGILP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ashish Choudhary, Advocate 

for information and necessary action. . 

_;
// 

RgistAIfl istrtn) 



By Order 

R'istrar(Adm in istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:1"t j%ri) IRGILP Dated: £C -09-2023 

It is hereby notified that vide High Court Order Dated ?C  .09.2023 

Mr. Adhweat Gupta 
Sf0 Vrinder Gupta 
RIO Ward No.06, House No.30, Court Road, Udhampur, Tehsil & District 
Udhampur-182101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-943-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: 1f 3 1/ L,' / IRGILP Dated 9LO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Adhweat Gupta, Advocate 

for information and necessary action. \ 

Registra)dm inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2-O 7 I JZ3IRGILP Dated: J.. -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Arshad Ahmed Malik 
S/O Ab. Latief Malik 
RIO Maitra, Village Pernote, Tehsil & District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-944-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: 6~ S9 IRG/LP DatedàJO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ram ban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arshad Ahmed Malik, Advocate 

....for information and necessary action. 

Reg istrr dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRG/LP Dated:  6-  -09-2023 

It is hereby notified that vide High Court Order Dated 2-.09.2023 

Mr. Ashwani Kumar 
S/O Om Parkash Sharma 
RIO V.P.O Gajansoo, Tehsil Marh, District Jammu-181206 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-945-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

RistraAdrthstrati on) 

No: L13 IRGILP Dated9j. 09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ashwani Kumar, Advocate 

for information and necessary action. 

22cr 
Registrar dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATI ON  

No: 2f 0/ "/ 2c,23- IRGILP Dated:Q6'  -09-2023 

It is hereby notified that vide High Court Order Dated 2h.09.2023 

Mr. Amit Singh Sarmal 
S/O Babu Singh Sarmal 
RIO Village Khabbal, P.O Goran, Tehsil & District Samba 
A/P H.No.205/4, Ward No.7, Narwal Pain, Satwari, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.  JK-946-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Fjistra'r(dministration) 

No:3 /' 9/ IRGILP Dated o2L 09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Amit Singh Sarmal, Advocate 

for information and necessary action. 

. \ 
Registrar (dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  /O' - IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2  .09.2023 

Mr. Atul Chib 
Sf0 Davinder Singh 
V.P.O Khour, Ward No.4, Tehsil Khour, District Jammu-181203 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-947-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istra(Adiistration) 

No: /RGILP Dated 2-C'.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Atul Chib, Advocate 

for information and necessary action. .-, 

Regis,rarAdm inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoWôJ.. 2'22ilRG/LP Dated: -09-2023 

    

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Arsha Sharma 
D/O Anil Sharma 
RIO H.No.132, Maheshpura near Govt. Medical College, Tehsil & District 
Jammu- 180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-948-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
I 
-d 

By Order 

Registrar (Administration) 

No:f3 6 9 9 IRGILP Dated2(O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Arsha Sharma, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No2/O3 7fbJ3IRGILP Dated:  A-09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Aqib Nazar Wani 
SIO Nazar Mohd Wani 
RIO Demote, Gowari, Tehsil & District Ramban-182144 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-949-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: fc3 /RGILP DatedU.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aqib Nazar Wani, Advocate 

for information and necessary action. / 

. 
Registrr-f&dm in istration) 

k 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2/o4' °/ 223 IRGILP Dated: 96 -09-2023 

It is hereby notified that vide High Court Order Dated2C .09.2023 

Mr. Ajaz Tanveer 
S/O Tanveer Hussain 
RIO Khablan-B, Tehsil Thanamandi, District Rajouri-1852 12 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-950-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrarj(Adm in istration) 

No: 1/3  79 IRGILP Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri.. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ajaz Tanveer, Advocate 

for information and necessary action. 

Registrar  ministration) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  i r ,2.&2 Z- IRGILP Dated: 2-. -09-2023 

    

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Ms. Bindiya Sharma 
D/O Paras Ram 
RIO W.No.73, Lower Gadi Garh, Tehsil & District Jammu-181101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-951-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order p,'- 

)• t1.  
Registrarç(Adm in istration) 

No: 4'3 f" IRGILP Dated E.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bindya Sharma, Advocate 

for information and necessary action. 

gistráYAdm inistration) 



By Order 

Registra 

No: 
£7!3 6(2 / '/ IRGILP Dated V).09.2023 

/ 

ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2 C '3 Q?OO?3  IRGILP Dated: 6'. -09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Mr. Bilal Ahmed Chowdhary 
S/O Shah Mohd Chowdhary 
RIO Rail Head Complex, 1 Pvt. Near Railway Recruitment Board, 
Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-952-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Ahmed Chowdhary, Advocate 

for information and necessary action 
A:, 

Reg istrârAdm i nistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:/c /923IRGILP  Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Mr. Chetan Sharma 
S/O Banarsi Lal Sharma 
RIO Village Garar, Panchayat Sainth, Mohalla Rishi Colony, Tehsil Khour, 
District Jammu-181201 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-953-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order It',' 
___-1 > 

Registrar Administration) 

No:l-(3 72 4"-. 31 /RG/LP Dated o2j$.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Chetan Sharma, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:)O '/ ø.13IRGILP Dated: .t6 -09-2023 

It is hereby notified that vide High Court Order Dated 2C09.2023 

Mr. Devesh 
5/0 Tilak Raj Sharma 
RIO Railway Line, Kotli Shah, Doula, Tehsil R.S. Pura District Jammu-
181102 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-954-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

U 
Reg istrarTAdm in istration) 

No: 3 39 IRGILP Dated 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the ne;d issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upleading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Devesh, Advocate 

for information and necessary action. 

g ist9 sttio n) 

09.2023 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  i" 'Ta03 IRGILP Dated:6-  -09-2023 

It is hereby notified that vide High Court Order Dated A.09.2023 

Ms. Divya Pandita 
D/O Heera Lal 
R/O Shogpora, Magam, Tehsil Handwara, District Kupwara, 
A/P Jagti Nagarota, Lane No.24, Block No.156, FIat No.05, Nagarota, Jammu 
-181221 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-955-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RegistráIAdmi nistration) 

No: (P3 '['/ô IRG/LP Dated6O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Divya Pandita, Advocate 

....for information and necessary action. 

Regisrar (Administration) 
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Registrar (Administration) 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoW9'_/20 2IRGILP Dated:9A  -09-2023 

It is hereby notified that vide High Court Order Dated 21'  .09.2023 

Ms. Gurneet Kour 
D/O Surinder Singh 
R'O Bank Colony, Talab Tillo, Tehsil Jammu West District Jammu-180002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-956-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istr 

No: f5 t,g. .c~-  /RGILP DatedO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gurneet Kour, Advocate 

.....for information and necessary action. \ 
fj 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: _I j 4j.)-/RG/LP Dated ) ( 092023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Huzyfa Ru been 
D/O Nisar Ahmed Rather 
RIO Krawah, Banihal,House No.81, Tehsil Banihal, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-957-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

ByOrder 

No: tj  1 )-67 -1 /RG/LP Datedi-,O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Huzyfa Rubeen, Advocate 

for information and necessary action. 

Reg istrar(Adm in istration) 
1l( 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: -I t'/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated l  .09.2023 

Mr. Irfan Manzoor Danak 
5/0 Manzoor Ahmed Danak 
RIO H.No.06 near Govt. Primary School Nopachi, Danak Mohalla, Nowpachi, 
Tehsil Marwah, District Kishtwar-182204 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-958-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
- 

Registrar (Administration) 

NoM  tj IR GIL P DatecàO9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irfan Manzoor Danak, Advocate 

for information and necessary action. 

lg istrar [Acim i nistration) 
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No!1Jcp-/ -)1 IRGILP Datec/(ci9.2O23 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No/(,Y(, )->. IRGILP Dated: ) —O9-2O23 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Mr. Karan Singh 
S/O Krishan Singh 
RIO Viii. Sungal (Lehar), Tehsii Akhnoor, District Jammu, 
A/P Wd.No.9, House No.211, Oppo. Telephone Exchange, Akhnoor, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-959-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Karan Singh, Advocate 

for information and necessary action. 

Regisjar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No.)-IE '4) )-e'~E.. IRGILP Dated:)_-09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Kareena Tahir 
DIO Tahir Qayoom 
RIO Ward No.7, Village Dharampura, Tehsil Bhaderwah, District Doda- 
182222 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-960-2023  in the roll of Advocate maintained by this Registry. 

- 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

1) 

Registrar(Administration) 

No: f-3f/RGILP  DatedcTiJ9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Bhaderwah. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kareena Tahir, Advocate 

....for information and necessary action. 

F-)- 
Registrat  (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -1 7 '4?/RG/LP Dated: )- r-O9-2O23 

It is hereby notified that vide High Court Order Dated 2-C.09.2023 

Ms. Khushboo Abrol 
D/O Sunil Abrol 
RIO 95/8, Greater Kailash, Tehsil & District Jammu-180011 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-961-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registr (Administration) 

No: 1J  4D --t. /RG/LP DatecAO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Khushboo Abrol, Advocate 

....for information and necessary action. \ 

Registrar (Administration 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No>!S4)d')_/RG/LP Dated: .9-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Khushboo Sharma 
DIO Tarsem Lal Sharma 
RIO 140/B, Bhawani Nagar, Talab Tub, Tehsil & District Jammu-180002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-962-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: -j-S° IRGILP Dated)-5U9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Khushboo Sharma, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATI ON  

No:\ \ /RG/LP Dated: 9çD9-2023 

It is hereby notified that vide High Court Order Dated 2-C .09.2023 

Mr. Kamran Khalid 
S/O Khalid Jahangir 
RIO W.No.4, Batote, Tehsil Batote, District Ramban-182143 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-963-2023  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrar(Admi n istration) 

No:Lj  LI -~~ /RGILP Dated)çD92O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kamran Khalid, Advocate 

for information and necessary action. 

Registra?(Administration) 



i7egistrAdcstratbi) 

25 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:)-/ 7' IRGILP Dated:-k-09-2023 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Mr. Mohd Imran 
S/O Razaq Ahmed 
RIO Potha, Tehsil Surankote, District Poonch, 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-964-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:(-j LDS7-3 IRG/LP Dated)-O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jam mu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Imran, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No?)4  7/ 'IRGILP Dated:'&  -09-2023 

It is hereby notified that vide High Court Order Dated lh.09.2023 

Mr. Mohd Abuzar 
S/O Mohd Hassan 
RIO H.No.55, Village Kaksar, Tehsil & District Kargil-194103 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-965-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order \ 

Reg istra1JAdm in istration) 

No: /RGILP DatedL5O9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Abuzar, Advocate 

for information and necessary action. 

RegistrarAdmifliStratiOfl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: 2/2  D2- IRGILP Dated: 2rY -09-2023 

    

It is hereby notified that vide High Court Order Dated 2.&09.2023 

Ms. Mehvish Khatana 
DIO Abdul Khaliq 
RIO Raza Nagar, Chinore, Tehsil Jammu North, District Jammu-180013 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-966-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg is1ra 

No:  L/  IRGILP Dated g09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Jam mu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehvish Khatana, Advocate 

for information and necessary action. 

Reg istrP7-(Adistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No:  2/ 2 -/RG/LP Dated:.g_-09-2023 

It is hereby notified that vide High Court Order Dated .O9.2023 

Mr. Manjeet Singh 
S/O Hans Raj 
RIO Village Sana, Tehsil Batote, District Ramban-182 143 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-967-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrar(Mm in istration) 

No: '?"/2 ?c?2IRG/LP  DatedO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manjeet Singh, Advocate 

for information and necessary action. 

Registrar-(Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

"-IRGILP Dated: 2? €-09-2023 

It is hereby notified that vide High Court Order Dated 2-L.O9.2O23 

Mr. Mohd Imran Malik 
Sf0 Mohd Abdullah 
RIO Udhyanpur, Tehsil Bharath Bagla, District Doda-182202 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-968-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: L,l2 5- c?iIRGILP  Dated 09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Imran Malik, Advocate 

for information and necessary action. 
2J 

Registrar (Administration) 



By Order 
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HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PRO VI S 10 NAL 
ENROLLMENT 

NOTIFICATION  

No: 2) 75 IRGILP Dated:,2'  -09-2023 
C) 

It is hereby notified that vide High Court Order Dated 24 .09.2023 

Ms. Medhia Mintoo 
D/O Manzoor Ahmed Mintoo 
RIO Near Filter Plant, Semna Colony, Kishtwar, Tehsil & District Kishtwar- 
180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-969-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: /RGILP DatedeO92O23 

Copy forwarded to the: - 
1: Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Medhia Mintoo, Advocate 

for information and necessary action. 

Registrar(Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:Ab 4L2/RG/LP  Dated:) -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Manas Gandhi 
SIO Kartar Chand Gandhi 
RIO Kot, Tehsil Bhalwal, District Jammu-181122 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-970-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regstrar (Administration) 

No:Lc$c1  IRG/LP Dated)a9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manas Gandhi, Advocate 

for information and necessary action. \ 

istrar (Administration) 



NoD—\\ 

NOTIFICATION  

IRGILP Dated: 09-2023 

3 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Mohd Akhyar 
S/O Mohd Sadiq Parrey 
RIO W.No.3, Batote, Tehsil Batote, District Ramban-182143 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-971-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: 197 e/!(IRG/LP  Dated.L1J9 2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Akhyar, Advocate 

....for information and necessary action. \ 

Registrar (Administration) 

A 



ii 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )-\\)-- 4, o>3 IRGILP Dated: *-O9-2O23 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Mr. Mayank Bali 
SIO Rakesh Bali 
RIO 381, Sector-5, Channi Himmat, Tehsil & District Jammu-180015 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-972-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrarlAd ministration) 

No: -i21 -012IRGILP  Dated$9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mayank Bali, Advocate 

for information and necessary action. 

Registrar  dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ~\-.,,  /RGILP Dated: -O9-2O23 

It is hereby notified that vide High Court Order Dated .O9.2O23 

Mr. Mohd Younis 
S/O Mohd Bashir 
RIO Rehtal, Tehsil & District Rajouri-185132 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-973-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RegistrarjAdministration) 

No%Q— IRGILP Dated-O9.2O23 

Copy forwarded to the: - 
1 Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Younis, Advocate 

for information and necessary action 

Registrai(Adiii1n istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No:JI4_4)G/LP Dated: . --O9-2O23 

It is hereby notified that vide High Court Order Dated 14.09.2023 

Ms. Mansi Salaria 
D/O Joginder Singh 
RIO H.No.28, Kothi Morh (Chak Chuha), Tehsil Bishnah, District Jammu-
181133 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-974-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regjstrar (Administration) 

Nok& O7 — I /RG/LP Dated%O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mansi Salaria, Advocate 

for information and necessary action. \ 

gistrar Administration) 



By Order 

I-)- 

Reg istrarlAd ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NoL4 

NOTIFICATION  

IRGILP Dated: 

 

09-2023 

   

It is hereby notified that vide High Court Order Dated 2- .09.2023 

Ms. Neha Kumari 
D/O Bhagwan Singh 
RIO Nagliyan, Garnai, Tehsil & District Udhampur, 
A/P G/5, Shanti Nagar, Toph-Sherkhania, Jammu-180001 

- 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-975-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No.tt-/tf_Lc IRGILP Dated JO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neha Kumari, Advocate 

for information and necessary action. 

- 

Reg istra'r-(Adm in istration) 

'75 
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Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI SIONAL 
ENROLLMENT 

NOTIFICATION  

No: -iL6 '' IRGILP Dated: 09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Ms. Nandita Singh 
D/O Rakesh Singh Slathia 
RIO House No.222, Street No.8, Talab Tub, Jammu-180001 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-976-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No.1 - ) -)1,  IRGILP DatedO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nandita Singh, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

Dated: -R--09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Nishant Verma 
S/O Sanjay Verma 
RIO Qtr. No.293, Rehari Colony, Jammu-180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-977-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order -i 

Regjstrar (Administration) 

No:  Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nishant Verma, Advocate 

for information and necessary action. 

Rgistrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:L\\( "-f /RG/LP Dated-  13z -O9-2O23 

It is hereby notified that vide High Court Order Dated i- .09.2023 

Mr. Namankait Singh 
S/O Gurmeet Singh 
RIO H.No.288, Digiana Camp, Tehsil Jammu South, District Jammu-180010 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-978-2023  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order
/ 

Registrar 

No:  9t —jb  /RGILP Dated)%O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Namankait Singh, Advocate 

for information and necessary action. 

RegistrarAdm inistration) 

475 

ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: IRGILP Dated: 14—.O9-2023 

    

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Mr. Naseer Ahmed 
S/O Shakil Ahmed 
RIO Dhara Sanwala, Tehsil & District Rajouri-185151 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-979-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 1 

1) 

Regiar (Administration) 

No:.1t1_(-/6 IRG/LP Dated)JjO9.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Naseer Ahmed, Advocate 

for information and necessary action. 

\\ 
istra r'1Actfliin istration) 



By Order 
-\ 

Rç'istrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:- \ \ 4?- /RG/LP Dated :Lç -09-2023 

It is hereby notified that vide High Court Order Dated -.09.2023 

Mr. Owais Bukhari 
Sf0 Syed Mushtaq Ahmed 
RIO Pamrote, Tehsil Surankote, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-980-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
, 

No:c(-I'7-53 IRGILP Dated 09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Owais Bukhari, Advocate 

for information and necessary action. ' 

yTh .  
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No\1 fG/LP Dated: -k -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Parvaiz Ahmed 
SIO Mohd Maqsood 
RIO Channa, Khour, Sungri, Tehsil Chassana, District Reasi-182315 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-981-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: -6 IRG/LP Dated 09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Parvaiz Ahmed, Advocate 

for information and necessary action. \ -. -\; 
Q: 

r\ \ 

Registrar (Administration) 

vJ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:V\ cJç  Uth IRGILP Dated: - -O9-2O23 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Mr. Paras Kapahi 
S/O Parveen Kapahi 
RIO H.No.138, Sec.7, Trikuta Nagar, Jammu-180020 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-982-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrái-(AttiEministration) 

No:k%1  -6 IRGILP Dated...)O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Paras Kapahi, Advocate 

for information and necessary action. 

Regist  dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2/22.' L3 /RG/LP Dated:  _&.-09-2023 

It is hereby notified that vide High Court Order Dated iC .09.2023 

Ms. Padma Lhadol 
D/O Jigmath Dorjay 
RIO Hongchat, Lungmi, Reging, Karsha,Padum, Zanskar, Kargil UT Ladakh, 
Teshil Zanskar, District Kargil 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-983-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order py) 

 

Registrar (Administration) 

 

No: IRGILP Datedl4O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Padma Lhadol, Advocate 

for information and necessary action. 

RegistraiAdmin istration) 
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Registrar (Administration) 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoL/3_r1b2/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 09.2023 

Ms. Prakriti Gupta 
D/O Kuldeep Raj Gupta 
RIO 801 Tulip Tower, Ansals Grace, Sanik colony, Tehsil& District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-984-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RegiStráI(Administration) 

No: /RG/LP Dated 1O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Prakriti Gupta, Advocate 

for information and necessary action.\ 

RjistraTAdm inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated:L-O9-2O23 

It is hereby notified that vide High Court Order Dated ~O9.2O23 

Mr. Ravinder Singh 
S/O Dharbar Singh 
RIO Kud, Mall Road,Tehsil Chenani, District Udhampur-182142 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-985-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: /RG/LP Dated 9O92O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ravinder Singh, Advocate 

for information and necessary action. " 

f .  

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  (6 "1 O3 - /RG/LP Dated: 

 

-09-2023 

  

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Ramnik Singh 
S/O Daijeet Singh 
RIO Kathar, P.O Pindi, Tehsil Arnia, District Jammu-181131 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-986-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
,-,. —° 
Registrar (Administration) 

No: - f3 b IRGILP Dated2tLO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-.Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ramnik Singh, Advocate 

for information and necessary action 

c .  
Reg istra dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: o2O3 /RG/LP Dated:  W -O9-2O23 

It is hereby notified that vide High Court Order Dated LO9.2O23 

Ms. Rubia Riaz 
D/O Riaz Ahmed 
RIO Mohalla Uchhad, H.No.13, PlO Uchhad, Tehsil Mankote, District 
Poonch-185211 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-987-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: hi'3 ' /RG/LP Dated jJO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-COurts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rubia Riaz, Advocate 

for information and necessary action 

/ 
Reg istra(Adniiii istration) 



By Order 
. 

Registrar (Administration) 

Registrar iiiinistratioñ) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2 IS6 24Z3 IRGILP Dated:  9'  -09-2023 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Mr. Rahul Mahajan 
S/O Rakesh Mahajan 
R/O H.No.109, Lane No.2, Near BEE ENN Hospital, Talab Tub, Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-988-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

No: L!1// 1j 11c7/RGILP  Dated W. 09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&KHigh Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahul Mahajan, Advocate 

for information and necessary action. 
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HIGH COuRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:.1  ft23/RG/LP  Dated: -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Rupali Sharma 
D/O Romesh Kumar 
RIO Village Teryol, Bhambla, Tehsil Pouni, District Reasi, 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-989-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistraTAdminispation) 

No: L/h9 6- 3 /RG/LP Dated 9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rupali Sharma, Advocate 

....for information and necessary action. , 
cU / 

gistrar(AdmiliistratiOfl) 
/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  f ~ ° 2L'L3 /RG/LP Dated: .-O9-2O23 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Ms. Riya Aggarwal 
DIO Anil Aggarwal 
RIO H.No.148,Sec-1,Trikuta Nagar, Tehsil & District Jammu-180020 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-990-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrár(Administration) 

No:  /4' fS73 S7IRGILP DatedZ51 O9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Riya Aggarwal, Advocate 

for information and necessary action. 

Reg istrar-(Adm in istration) 
4l) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoL/S 2t?3IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Sayed Ruksar All Shah 
S/O Aftab Hussain 
RIO Village Gursai, Tehsil Mendhar, District Poonch 
A/P Guru Tej Bahadur Nagar, Lane No.7, Malik Market, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-991-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
(f 

-\ () 

l_) 
Registrar (Adminitration) 

No: tIj A IRG/LP Dated ..O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sayed Ruksar All Shah, Advocate 

for information and necessary action. \ 

/)' \\\ 
Registraj (Admiiistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: c29 -O9-2O23 

It is hereby notified that vide High Court Order Dated .O9.2O23 

Ms. Ssanjnna Gupta 
D/O Sanjay Gupta 
RIO Ward No.24, Panchi Nagar, Rehari Colony, Tehsil & District Jammu-
180005 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-992-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

- 
Registrat4Adrfli n istration) 

No: Lj £.f I .S - IRG/LP DatedO.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ssanjnna Gupta, Advocate 

....for information and necessary actior 
\ 

Registrar9Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:l/c9 '/N3IRGILP  Dated:  p2-09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Sakshi Shan 
D/O Rattan Lal 
R/O Kulied (Lach Khazana), Tehsil & District Kishtwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-993-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regstrar (Administration) 

No: 3 /RGILP DatedJJO9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sakshi Shan, Advocate 

for information and necessary action. \ 

Ristrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:$ t,o >3 IRGILP Dated: — 09-2O23 

 

It is hereby notified that vide High Court Order Dated 2J .09.2023 

Mr. Sunil Kumar 
Sf0 Sanjay Kumar 
RIO Shiva, Shaja, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-994-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
1- 

Regjstrar (Administration) 

No:44t7c-4 IRGILP Dated)-4?c09.2023  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sunil Kumar, Advocate 

.....for information and necessary action. 

gistrar (Administration) 



By Order 

,1 
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:4 \ S- \  IRGILP Dated & O9-2O23  

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Mr. Shariq Mehmood 
S/O Mohd Azad 
RIO Village Janyar, Tehsil Haveli, District Poonch-185101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-995-2023  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: 1  LI I _..0 IRG/LP Dated-O9.2O23 '1 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shariq Mehmood, Advocate 

for information and necessary action\ 

gistrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2233 t!t2A3IRGILP  Dated: .  -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Sanjay Singh Chib 
S/O Kashmir Singh 
RIO Raldi Baran near K.K. Delight (Banquet), Tehsil Bhalwal, District 
Jamm u-i 81206 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-996-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

- 
By Order —' 

Registrar (Adminitration) 

No: 4' 7/ /RGILP Dated Z9,09.2023  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sanjay Singh Chib, Advocate 

for information and necessary action. 

Registrar (Adm içistration) 



I 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:L2tM f23IRG/LP  Dated: L1  -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Sudiksha 
D/O Pratap Singh 
RIO Ward No.16, Upper Saraswati Vihar, Kalibari, District Kathua-184101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-997-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 
( 

Re'gistrar (Administration) 

No: LI jqj -rcIRGILP  Dated S7 O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sudiksha, Advocate 

for information and necessary action. 



NOTI F ICATI ON  

->- IRGILP Dated: NoW- :09..2 023 

of 

Registrar (Administration) 

By Order 

59 

HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

It is hereby notified that vide High Court Order Dated 2'  .09.2023 

Ms. Shreya Sharma 
D/O Vikas Sharma 
RIO 403/A, Gandhi Nagar, Tehsil & District Jammu-180004 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-998-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:44t~,—)_tf /RGILP  Dated45O9.2O23  

Copy forwarded to the: -  
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shreya Sharma, Advocate 

....for information and necessary action. 

Registrar (Adiuilnistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:>! 2) /RG/LP Dated: ____ 

It is hereby notified that vide High Court Order Dated 2C.09.2023 

Ms. Sehrish Poswal 
D/O Hassam Udin Poswal 
RIO H.No.27, Naka Manjhari, Tehsil Mendhar, District Poonch-181152 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-999-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
( 

Restrai1AcI11 I nistration) 

No: 11tjoJ —O( '  IRG/LP Dated)1Y19.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sehrish Poswal, Advocate 

.....for information and necessary action. 

istrarAcfnhiitratiOfl) 



By Order 

\ 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: I 2C23 IRGILP Dated:'  -09-2023 

It is hereby notified that vide High Court Order Dated 24 .09.2023 

Ms. Samantha Sharma 
D/O Parshotam Sharma 
RIO H.No.1O, Vikas Lane No.4, Talab Tub, Tehsil & District Jammu-180002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1000-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: /.3 q ô @ /S IRGILP Dated;O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Samantha Sharma, Advocate 

....for information and necessary action. 

Ristrar A dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: j/ Dated:  8-09-2023 

It is hereby notified that vide High Court Order Dated 2-  .09.2023 

Ms. Seerat Kapoor 
D/O Neeraj Kapoor 
RIO H.No.114/7, First Floor, Trikuta Nagar, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1001-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
r' '-i 

,. 
Registrar (Administration) 

No: IRGILP Dated 8.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Seerat Kapoor, Advocate 

for information and necessary action. 

--'--' --_') 

Registrar Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2/2q fc 23IRG/Lp  Dated: LL -09-2023 

It is hereby notified that vide High Court Order Dated Z-  .09.2023 

Mr. Sourav Badyal 
SIO Rakesh Chander Badyal 
RIO H.No.175, Old Janipur, Tehsil & District Jammu-180007 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1002-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar(Administration) 

No: 9 -3 / /RG/LP Dated aQO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sourav Badyal, Advocate 

for information and necessary actio 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIF ICATION  

No:? 3o ft3/RG/LP Dated: L& -09-2023 

It is hereby notified that vide High Court Order Dated )- .09.2023 

Ms. Thukstan Chondol 
D/O Nawang Namgyal 
RIO Phan-PA, Tehsil Khaltsi, District Leh-194106 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1003-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

Reg istraç(Adm in istration) 

No: 11393 3 7 IRG/LP Datedl$ 09.2023  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Thukstan Chondol, Advocate 

for information and necessary action. 

.. . Reg istra r(Ad ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No ?/3 I ft€Q3 /RG/LP Dated: c&  -09-2023 

It is hereby notified that vide High Court Order Dated 2-Q' .09.2023 

Mr. Vikas Sharma 
Sf0 Raj Kumar 
RIO V.P.O Jatwal, Tehsil Ghagwal, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1004-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: t/39 fl IRG/LP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vikas Sharma, Advocate 

for information and necessary action. 

Reg istrj(Adm in istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ?32 'dtoJ3IRGILP  Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2C .09.2023 

Mr. Vinay Bhagat 
Sf0 Om Parkash 
RIO Ward No.5, House No.31, Ram Gali, Tehsil & District Reasi-182311 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1005-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

4-, \ - 

RegistrafAdministration) 

No: 9 4? .cc /RG/LP Dated 9O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vinay Bhagat, Advocate 

for information and necessary action. 

-, 

Rgistra'AdinistratiOfl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:/3 ,/t,W3/RGILP Dated: --09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Mr. Vishav Majotra 
S/O Subash 
RIO Village Gharana, Tehsil Suchetgarh, District Jammu 
A/P Ward No.11, H.No.26, R.S. Pura District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1006-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Reg istrar (Ad ministration) 

No: 4"3 QS- 3 - IRG/LP Dated L,iO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vishav Majotra, Advocate 

....for information and necessary action. 

Reistrar (Adñiinistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: Q/3 i, /r c2 3 /RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2- .09.2023 

Mr. Zaffer Iqbal 
S/O Mohd Sharief 
RIO Village Chandak, Tehsil Haveli, District Poonch-185 101 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1007-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
Q 

Reg istrar(Ad ministration) 

No: -J39 6-! - TfIRGILP Dated .O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zaffer Iqbal, Advocate 

for information and necessary action. 

c —: 
Registra dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2/3S 8/223/RG/LP  Dated:  Q&  -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Zakir Hussain 
S/OAbdulRashjd 
RIO Near Govt. Middle School, Janglanoo,Tehsil Kotranka, District Rajouri-
185233 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1008-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RegistraTfAdm inistration) 

No: - q- /RG/Lp Dated L9O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zakir Hussain, Advocate 

for information and necessary acti.n. 

Registrar Administration) 
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uGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:Ll3 l2W/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2-  .09.2023 

Mr. Aadil Ahmad Mir 
S/O Fojdar Mir 
RIO Rawathpora Tehsil Kralpora District Kupwara-193224 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1009-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

. 

Reg istra r(Ad ministration) 

No: 'ff3 7LcO 42 7 IRG/LP Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aadil Ahmad Mir, Advocate 

for information and necessary actiorl

. 
Registrar(Adm in ustration) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2/J 2-'Q3 IRG/LP Dated:  9'  -09-2023 

It is hereby notified that vide High Court Order Dated 24 .09.2023 

Ms. Arfa Aslam Khan 
D/O Moliammad Aslam Khan 
RIO Botshah Mohalla Lal Bazar, Tehsil Eidgah, District Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1O1O-2023  in the roll of Advocate maintained by this Registry. 

- 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar Administration) 

No:  /3 9i -9S/RGILP  Dated QEJ'09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. PresidentJ&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Arfa Aslam Khan, Advocate 

....for information and necessary actiqn. 
(Pd- 

' 

Registrar(ATdministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

NoU 12 /RG/LP Dated: c2t-O9-2O23 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Mr. Aadil Rashid Malik 
S/O Abdul Rashid Malik 
RIO Tumberhama Tehsil Tangmarg District Baramaulla-193402 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1O11-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order - 
---- 1 

Registrar (Administration) 
4, 

No: '13 , 9 111/i,03/RGILP Dated4 O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aadil Rashid Malik, Advocate 

for information and necessary action. a 

Registr (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No.L/31 ')/2o.3 /RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Ahsan Ahmad Kozgar 
S/O Mohammad Ashraf Kozgar 
RIO Laigari Doori Tehsil Eidgah District Srinagar-190002 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 012-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registra; (Administration) 

No: t/1(&/ // -/RGILP Dated iLO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ahsan Ahmad Kozgar, Advocate 

for information and necessary action. 

Registrf-(ATdmiflistratiOfl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  / 1-PO e'3 C3 'IRGILP Dated: '-09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Arzoo Jan 
DIO Abdul Gani Itoo 
R/O Qazigund Upper Bazar, Tehsil Qazigund, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1013-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

,- By Order 
ctJ 

. 
Registrar- dministration) 

No: 41/ — /c7 IRGILP DatedWO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Arzoo Jan, Advocate 

for information and necessary action. 

'- 
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F ICATION  

No: Y f 3 -IRGILP Dated:&1_-09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Asif Bashir Wani 
S/O Bashir Abmad Wani 
RIO Yamrach Yaripora, Tehsil Yaripora District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1014-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar 

No:  f / L12O , - IRG/LP Dated &.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. AsifBashir Wani, Advocate 

for information and necessary action. 

Registra1Admin istration) 

d m i n i strati on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No :.2 / f)i23 /RG/LP Dated: ' -09-2023 

It is hereby notified that vide High Court Order Dated 2C  .09.2023 

Ms. Afreen Sarwar 
D/O Gh Sarwar Shah 
RIO 663, Umer Coloney Near BSNL Exchange, Tehsil Srinagar Central 
District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1015-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

(fl7 

Reg istraiiAdm in istration) 

No: '1t!/ )-3SIRGILP  DatedW..O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Afreen Sarwar, Advocate 

for information and necessary action. 
\ 

Reg istrar"Adlm in istration) 

By Order 



RegistrarjTAdflün istration 

77 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2/11. "2J O2) IRGILP Dated:S  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Asloub Tariq 
DIO Tariq Ahmad Beigh 
RIO Shahi Mohalla Awanta Bhawan Soura Tehsil Eidgah District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1016-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order 

1 .  
Registrar  dministration) 

F 

No: -i t'f O IRGILP Dated W.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Asloub Tariq, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIF ICATION  

No:fq1/ 'O3 IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Ms. Arshia Javid 
DIO Javid Zargar 
RIO Firdous Colony Buchpora, Tehsil Eidgah District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-101 7-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order \ 

Registrar (Administration) 

No:  L1' O (/'e1.ScIRGILP  DatedJJO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Arshia Javid, Advocate 

for information and necessary action. . 

gistr 1(Administration) 



Registrar 

- 

dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:1/JS 0ftø)3/RG/LP  Dated:  i1-  -09-2023 

It is hereby notified that vide High Court Order Dated 2- .09.2023 

Ms. Areeba Ahad 
D/O Abdul Ahad Bhat 
RIO Baghwanpora Barbarshah, Mohalla Al Saboor Masjid, Tehsil Sringar 
South, District Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1018-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: Lf(f&S6 - /RGILP Dated J.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Areeba Ahad, Advocate 

....for information and necessary action 

igistrar (AdministratiOfl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No1ft1ô_Vô23/RG/LP Dated: ,28 -O9-2O23 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Ms. Anam Ejaz 
D/O Hafiz Ejaz Ahmed 
RIO H.No.64/L Shah-e-Hamdan Colony Naik Bagh Natipra,Tehsil & District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1019-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No:  (f C f- H -/RGILP Dated 2;O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anam Ejaz, Advocate 

for information and necessary action. 

Ig istra-fAdñ in istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI SIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2 (I.e T'cO23 IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2J .09.2023 

Ms. Anjum Bashir 
D/O Bashir Ahmad Parray 
RIO Friends Colony HMT, Tehsil Central Shalteng District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1020-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

fçj istra dministration) 

No: LI' (/ - IRG/LP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Anjum Bashir, Advocate 

....for information and necessary actior. 

.

-tI 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:21L!1 '7 2&3/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated ~.09.2023 

Mr. Arshad Hussain Malik 
S/O Mohd Amin Malik 
RIO Yaripora, Dalgate Mohalla, Tehsil Yaripora District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1021-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: 1-f £f 0 9 /RG/LP Dated VJ.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 

7. Mr. Arshad Hussain Malik, Advocate 
for information and necessary action. 

igisIAdm inistration) 

41 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:?f('7 'J2A2-3/RG/LP  Dated: -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Aabid Mushtaq Wani 
Sf0 Mushtaq Ahmad Wani 
RIO Treran Mohalla, Tehsil Tangmarg District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1022-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Reg istrar (Administration) 

No:  1 '?r/RGILP  Dated .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 

7. Mr. Aabid Mushtaq Wani, Advocate 
....for information and necessary actiqn. 

gistraiTPiministratiofl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:SR t2&B/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated G .09.2023 

Mr. Azim Rafiq 
Sf0 Rafiq Ahmad Peer 
RIO Syed Abad, Peer Mohalla, Tehsil Aripal District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1023-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
-1 

- 

Registrar Administration) 

No: I LI / ( 3 IRGILP Dated9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Azim Rafiq, Advocate 

for information and necessary action. 

Reg istrailAttiñi n istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2fS7 9t'13/RG/LP  Dated: - -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Azhar Latif 
S/O Latif Ahmad Dhobi 
RIO Pazwalpora, Shalimar, Dhobi Mohalla, Tehsil Srinagar (North) & 
District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1024-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar 

No: 4i 4' / i / /1 IRG/LP Dated9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Azhar Latif, Advocate 

....for information and necessary action. 

Registrar (Administration) 

C,..,- 

Administration) 



& 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2/~Z J23IRGILP  Dated: jJ!J  -09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Aadil Zahoor Dar 
Sf0 Zahoor Ahmad Dar 
RIO Kulgam, Mohalla Ashmuji, Tehsil & District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1025-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gistrarJAdm in istration) 

No:!h//t2 - / IRGILP Dated&9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aadil Zahoor Dar, Advocate 

....for information and necessary action.\ 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI SIONAL 
ENROLLMENT 

NOTIFICATION  

No: 0t I2O23 /RGILP Dated: ?-09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Mr. Ahtisham Zahoor 
Sf0 Zahoor Ahmad Ahanger 
RIO Ahnager Mohalla Dhobi Mohalta Bongam, Tehsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1026-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  ft///9 -cIRGILP Dated i .O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ahtisham Zahoor, Advocate 

for information and necessary acti9n. 

Reg istra rTAd  ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /S( "72C2 IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Mr. Amaan Nissar 
S/O Nissar Ahmad Najar 
RIO Yarn Kadal, Seer Hamdan, Tehsil Mattan District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1 02 7-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expir unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: -33 /RGILP DatedO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Amaan Nissar, Advocate 

for information and necessary action. 

\ 

egistrr-(Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: .2LcS /RG/LP Dated: £9 —09-2023 

It is hereby notified that vide High Court Order Dated .09.2023 

Ms. Bisma Akhter 
D/O Manzoor Ahmad Mir 
RIO Peerbagh, Baghwanpora, Tehsil Chanapor Natipora District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1028-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: l' f /3 7'-  9i /RGILP DatedEJ .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bisma Akhter, Advocate 

....for information and necessary actio,p. 
ct: 

Registrai(Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:).eqj 4' IRGILP Dated: ,)- -09-2023 

It is hereby notified that vide High Court Order Dated1  .09.2023 

Ms. Bisma Ashraf 
D/O Mohd Ashraf Tantray 
RIO Narupora Kokernag, Tehsil Kokernag, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1029-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 
(I 

No:LrCo(( J ) /RG/LP Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the ne. issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uçoading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bisma Ashraf, Advocate 

....for information and necessary action. 

Registra(Adm inistration) 
:1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: cJ /RG/LP Dated:  .3°  -09-2023 

It is hereby notified that vide High Court Order Dated2/,.09.2023 

Ms. Bhat Snober Mohammad 
DIO Ghulam Mohammad Bhat 
RIO Sulkoot, Kupwara, Tehsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1030-2023  in the rofl of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

\ 

Registrar(Administration) 

No: IRGILP Dated 3c.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bhat Snober Mohammad, Advocate 

for information and necessary action. 

Registrar (Administration) 



-- 

Registrar (Administration) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION 

No: -i -2/RG/LP Dated: 3' -09-2023 

It is hereby notified that vide High Court Order Dated 2 i.09.2023 

Ms. Bilkees Rahim 
D/O Abdul Rahim Shiekh 
RIO Gundrazak Haril, Sheikh Mohalla, Tehsil Qalamabad, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1031-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:  i '-i ci - /RG/LP Dated 3o .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bilkees Rahim, Advocate 

for information and necessary acti.n. 

Registra (Administration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -So "-1 IRGILP Dated:  3  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Duha Maqbool 
D/O Mohd Maqbool Lone 
RIO Radbaugh,Tehsil Dragmulla, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1032-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: 1- IRGILP Dated .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Duha Maqbool, Advocate 

....for information and necessary actio 

Registrar ''ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  fl-S; IRGILP Dated:  3o   -09-2023 

( 

It is hereby notified that vide High Court Order Dated2t.09.2023 

Ms. Dar Naz Irshad 
D/O All Mohammad Dar 
RIO Kawari, Khushboo Colony, Tehsil Handwara, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1033-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

lg istrar(Adm in istration) 

4 
No: f /RG/LP Dated 3o.09.2023 — 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Dar Naz Irshad, Advocate 

....for information and necessary action. 

Registrar (Administration) 



95 

HIGH COURT OF JAMMU & KASHMIR AN]) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: '- oIRG/LP Dated: 3 -09-2023 
t.. 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Durkshan Shakeel 
D/O Mir Shakeel Ahmed 
R/O Khawajapora, Nowshera Tehsil Eidgah District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1034-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar lAd ministration) 

No: - '-3 IRGILP Dated 3 .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Durkshan Shakeel, Advocate 

for information and necessary action\ 

Reistrar 1dm in istration) 



96 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: ---6 IRGILP Dated:  3  -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Ms. Eravia Manzoor 
D/O Manzoor Ahmad 
RIO Housing Colony Bemina, Tehsil Central Shalteng District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1035-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
/ 

By Order 

Reg istrav(Adm in istration) 

No: 1iy' - IRGILP DatedJ .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Eravia Manzoor, Advocate 

for information and necessary action
CAP 

Registrar (Adfiuinistration) 



• 

Registrar1AdThinistration) 

97 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:  c4S\ )o'v IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 26 .09.2023 

Mr. Farman Bashir 
S/O Bashir Ahmad Dar 
RIO Kulgam Ashumji, Tehsil & District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1036-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  ' °i 1-)_ - IRG/LP Dated .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Farman Bashir, Advocate 

for information and necessary actio 

_)_ 
Registra inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATI ON 

No: --S( /RG/LP Dated: o -09-2023 

     

It is hereby notified that vide High Court Order Dated 2L09.2023 

Ms. Falak Zahoor 
D/O Zahoor Ahmad 
R/O Kani Kadal, Chotta Bazar, Tehsil Srinagar South District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 03 7-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: 19 - /RGILP Dated 3b.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Falak Zahoor, Advocate 

for information and necessary action. 

In . U 
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:.1S_N--/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated26.09.2023 

Ms. Farah Farooq 
D/O Moham mad Farooq 
RIO Gulshan Colony Pandach, Tehsil & District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1038-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: 449 4—  ! IRGILP Dated .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Farah Farooq, Advocate 

for information and necessary action. 
2 

Registrar (Administration) 
-ì 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 8 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  LS\- --1 IRGILP Dated: ?  -09-2023 

It is hereby notified that vide High Court Order Dated 2(09.2023 

Mr. Furkan Akram 
SIO Mohd Akram Mir 
RIO Hunipora Chati Nehama Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1039-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order .-\ n 
r 

p..-) 
Registrar A dministration) 

No: 4L- IRG/LP Dated .?o.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Furkan Akram, Advocate 

....for information and necessary actio 

Registrar (Administration) 



- — — 'j 
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: .)-3S c4 -iIRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Faizan Khan 
S/O Ashaq Hussain Khan 
RIO Devi Angan, Hawal Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1040-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: o  — '1  1- IR GIL P Dated 3 .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Faizan Khan, Advocate 

....for information and necessary action. 

Registrar (Administration) 
1I, 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: 1-'-S -f -IRG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Ferooz Ahmad Mantoo 
Sf0 Javeed Ahmad Mantoo 
RIO Trahpoo Akhran, Achabal, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1041-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souciht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No:  \'- ° /RGILP Dated 3.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ferooz Ahmad Mantoo, Advocate 

....for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 22-S -o -3IRG/LP Dated: 2c -09-2023 

   

It is hereby notified that vide High Court Order Dated 21.09.2023 

Ms. Farzana Rasool 
0/0 Gulam Rasool Raja 
RIO Shutra-Shahi-Teng (Behind New Sect.), Tehsil South Srinagar District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 042-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

. 

Registraj (Administration) 

No:  --- - IRGILP Dated 3c.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Farzana Rasool Raja, Advocate 

...for information and necessary action. 
c1 '  

(. 

Reg istrar'('Adlm inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )-)-f iIRGILP Dated: o  -09-2023 

It is hereby notified that vide High Court Order Dated 2L09.2023 

Mr. Fasil Shabir Soil 
SIO Shabir Ahmad Soil 
R/O Braripora Gonipora Handwara, Tehsil Handwara District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1043-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrallAd ministration) 

No: i'q.- 9.c IRGILP Dated 3o.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Fasil Shabir Sofi, Advocate 

for information and necessary action \ 

I-) .  

Registrar (Administration) 

)73 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F CATI ON  

No: ,2.2- !-2 IRGILP Dated: 3e -09-2023 

It is hereby notified that vide High Court Order Dated2i.09.2023 

Ms. Gurvinder Kour 
D/O Harvinder Singh 
RIO 1026, Hamdania Colony Bemina Sector-08, Tehsil Khas District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1044-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar(Administration) 

i l  
No: 4ijqo.- cc, /RGILP Dated 3o .09.2023 r 7  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gurvinder Kour, Advocate 

for information and necessary action. 

'-y. 
Reg istrarlAd ministration) 



By Order 

1) 
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -- /)kIRGILP Dated:  3   -09-2023 

It is hereby notified that vide High Court Order Dated 2409.2023 

Ms. Hafsa 
D/O Tariq Ahmad Naqash 
RIO Hilal Abad Qamarwari Srinagar, Tehsil South District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1045-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: °'- /1 IRG/LP Dated 3°.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hafsa, Advocate 

...for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ))- f '9)'k/RG/LP Dated: 3° -09-2023 

It is hereby notified that vide High Court Order Dated 2i09.2023 

Ms. Hafsa Sajad 
D/O Raja Sajad 
RIO Nambla Un, Tehsil Un, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.  JK-1046-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar Administration) 

No:  ç1/) /RGILP Dated 3o .09.2023 - c7 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hafsa Sajad, Advocate 

for information and necessary action. '7 

—. 
Registrar(Administration) 



--). 12 
Registrar (Administration) 

108 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -&c -JIRGILP Dated: j,c.  -09-2023 

It is hereby notified that vide High Court Order Dated 2L.09.2023 

Mr. Hakeem Tehjud Hussain 
S/O Hakeem Nisar Hussain 
RIO Baghwanpora, Lal Bazar, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1047-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: Lpfo).o - >—- /RGILP Dated 3° .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hakeem Tehjud Hussain, Advocate 

for information and necessary action 

Registrar (Administration) 



) 

Registrar dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F ICAT ON  

No : - ' . IRGILP Dated: 1 -09-2023 

It is hereby notified that vide High Court Order Dated2.092023 

Ms. Huda Parvez 
D/O Parvez Ahmad Khan 
RIO Kadlabal, Tehsil Pampore, District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1048-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: /RGILP Dated o.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Huda Parvez, Advocate 

....for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 967 o- /RG/LP Dated: 3 -09-2023 
c1 

It is hereby notified that vide High Court Order Dated 2  09.2023 

Ms. Insha Ayaz Wani 
D/O Ayaz Ahmad Wani 
RIO Firdous Abad, Batmaloo, Tehsil Central Shalteng, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1049-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istràrjAdm in istration) 

No: r- /RGILP Dated 3o09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha Ayaz Wani, Advocate 

for information and necessary action. 
I, - 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI S IONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: 3o -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Ms. Ishrat Nabi 
DIO Ghulam Nabi Mir 
RIO Aishmuqam, Maday Mohalla, Tehsil Pahalgam, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1050-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration 

No: i/So -5i /RGILP Dated3o .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ishrat Nabi, Advocate 

for information and necessary action. 

Reg istra r(Adm in istration) 

ç9c) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: c'U ?- '-3/RG/LP Dated: 30  -09-2023 

It is hereby notified that vide High Court Order Dated 209.2023 

Ms. Isma Farooq 
DIO Farooq Ahmad Maliyar 
RIO Diaroo, Shopian, Tehsil Keegam, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1051-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: t1fo.r).- 9 /RG/LP DatedJ .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Isma Farooq, Advocate 

for information and necessary action. . 
p.,- 

ç) 
Registra  ministration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:.1i /--; /RG/LP Dated: 30  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Ishfaq Majeed Wani 
Sf0 Abdul Majeed Wani 
RIO Tarhama Tangmarg, Tehsil Kawarhama District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1052-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrar-(-Ad ministration) 

No:  S r i-( IRG/LP Dated l,c.09.2023 W4h 
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla.. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Majeed Wani, Advocate 

....for information and necessary action. 

RegistrarAdm inistration) 



- 
Registrar çAdministration) 
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HIGH COURT OF JAMMU & KASHMIR ANt) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No -v i, -2,IRG/LP Dated:  bo  -09-2023 

It is hereby notified that vide High Court Order Dated 21;.09.2023 

Ms. Ishrath Mohiu Din 
D/O Gh Mohiu Din Dar 
R/O Gousia Colony Kanispora, Tehsil & District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1053-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: Li5c - IRG/LP Dated °.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ishrath Mohiu Din, Advocate 

....for information and necessary action. 

() 
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No -{3/RG/LP Dated: .O -09-2023 

It is hereby notified that vide High Court Order Dated 2-6.09.2023 

Ms. Iqra Qadir 
D/O Gulam Qadir Sofi 
RIO Saloora, Ganderbal, Tehsil & District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1054-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
\ 

Reg istra  frtinistration) 

No: 1f5o - ; IRGILP Dated 3o  .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqra Qadir, Advocate 

for information and necessary action. 

Registrar  dministration) 



c 
' 

Registrar (Administration) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PRO VI SIONAL 
ENROLLMENT 

NOTIFICATION  

No: 3 Dated:  .3c  -09-2023 

It is hereby notified that vide High Court Order Dated2 409.2023 

Ms. Ifra Jan 
DIO Gulam Nabi Najar 
RIO Kaiwal Mohalla, Rainawari, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1055-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: Li... q, IRG/LP Dated 3.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ifra Jan, Advocate 

for information and necessary action. 

c. 
RegistrarAdministration) 

75 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: :-'' 3IRG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2-'.09.2023 

Ms. Ifra Showkat 
D/O Showkat Ahmad Malik 
R/O Lasjan, Malik Mohalla, Tehsil Pantha Chowk District Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1056-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

RegistraJAdministration) 

No: '1 - U /RGILP Dated Jo.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ifra Showkat, Advocate 

for information and necessary action. 

'1 

Registrar 

("tT 

dministration) 



-( r4 
\ 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:-?  IRGILP Dated: ° -09-2023 

    

It is hereby notified that vide High Court Order Dated 2-&09.2023 

Ms. Irfana Akhter 
DIO Nisar Ahmad Dar 
RIO Rakhi Sultanpora, Gounchipora Sumbal, 
Tehsil Sumbal & District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1057-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  'f/c' IRGILP Dated 3 '.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Irfana Akhter, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

N ) 3IRGILP Dated: 3 -09-2023 

    

It is hereby notified that vide High Court Order Dated 24.09.2023 

Mr. Ishfaq Ahmad Ahanger 
S/O Ab Razaq Ahanger 
RIO Gund Hassi Bhat Lawaypora, Ahanger Mohalla (GHB) Tehsil Central 
Shalteng District Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1058-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No:  '-yf/--if IRGILP Dated o  .092023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Ahmad Ahanger, Advocate 

.....for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2,2 /-JIRGILP Dated: 3o -09-2023 

It is hereby notified that vide High Court Order Dated2t.09.2023 

Mr. Tawqueer Ahmad Khan 
S/O Mohammad Ashraf Khan 
RIO Check-i-Wangund Qazigund, Tehsil Dooru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1059-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Registrar (Administration) 

No:  5//b - /RGILP Dated 3 .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tawqueer Ahmad Khan, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  f 19 7 /RGILP Dated: 1&e -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Yawar Tahir Shah 
SIO Tahir Ahmad Shah 
R/O Miskeen Bagh, Khanyar, Tehsil Khas District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1060-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

F-) .  
Registrar (Administration) 

No: /RGILP Dated9O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Yawar Tahir Shah, Advocate 

for information and necessary action. 

r) 
Rgistrar (Administration) 
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HIGH COURT OF jL kASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:t6 7'2o13/RG/LP  Dated:  29 -O9-2O23 

It is hereby notified that vide High Court Order Dated 2ó.09.2023 

Ms. Janees Rafiq 
D/O Mohd Rafiq Bhat 
RIO Qamarabad, Qamarwari, Tehsil Shalteng District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1061 -2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before.  

By Order 

 

Regitrar (Administration) 

• /RG/LP Dated AJ .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Janees Rafiq, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

N RG/LP Dated: I2O92O23 

    

It is hereby notified that vide High Court Order Dated 26.O9.2O23 

Mr. Junaid UI Muzzafar 
S/O Muzzafar Ahmad Wani 
RIO Babhara, Puiwama, Tehsil & District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

•and antecedents from CID. His/her name has been entered under serial 

No.JK-1062-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Administration) 

No: t/ 1 iOIRG/LP Dated1Y9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Junaid Ut Muzzafar, Advocate 

for information and necessary action. 

gistrar (Administration) 
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HIGH COURT OF JAMMU ; KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -J7 '7 4 IRGILP Dated:O9-2O23 

It is hereby notified that vide High Court Order Dated24.09.2023 

Ms. Mohsina Gowhar 
D/O Gowhar Hussain Wani 
RIO Churamujru, Tehsil Beerwah, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1063-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

c—).
) C 

Regtrar (Administration) 

No: (4 Lf IRG/LP DatedjrJ9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mohsina Gowhar, Advocate 

for information and necessary action. 

'gistrar dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No)I7')/RG/Lp Dated:  . —O9-2O23 

It is hereby notified that vide High Court Order Dated2&09.2023 

Mr. Mir Mom Ud Din Gazi 
S/O Fareed Ahmad Mir 
RIO Akingam, Mirpora, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1064-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

gitrarAdministration) 

No: 11 - /RGILP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mir Mom Ud Din Gazi, Advocate 

for information and necessary action. 

)• 
gistrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No)i 5.-j 4)-IRG/LP Dated : —O9-2O23 

It is hereby notified that vide High Court Order Dated2é.09.2023 

Ms. Mehvish Manzoor 
DIO Manzoor Ahmad Tell 
R/O Hazratbal, Dhobi Mohalla, Tehsil North, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1065-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No:L(2) JRGILP Dated' )-frO9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehvish Manzoor, Advocate 

for information and necessary action. 

1) '  

Rqgistrar (Administration) 



127 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:)fl1 /RG/LP Dated: )-ç -09-2023 

It is hereby notified that vide High Court Order Dated26.09.2023 

Mr. Majid Manzoor 
Sf0 Manzoor Ahmad Akhoone 
R/O Gund Sarsingh, Akhoon Mohalla, Tehsil Gund Sarsing District 
Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1066-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
I 

By Order 

Reg istraf(Ad ministration) 

No:t4 e,çi_ I —/RGILP Dated)O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Majid Manzoor, Advocate 

for information and necessary action. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:T~-il ,'4?-3/RG/LP  Dated:  %-.O9-2O23 

It is hereby notified that vide High Court Order Dated 2 .O9.2O23 

Mr. Mohd Imran Bhat 
Sf0 Mohd Saleem Bhat 
RIO Asher Banihal, Tehsil Banihal, District Ram ban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1067-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

in istratión) 

No: Lfl -o4 IR GIL P Dated .1%o9.2O23 '1 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Imran Bhat, Advocate 

for information and necessary action. 

gistrar (Administration) 



istrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No/9q O.23/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2'.09.2023 

Ms. Midhat Yaseen 
D/O Mohammad Yaseen Bhat 
RIO Nowgam Khawajapora, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1068-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
I 

ByOrder cm 

, 

Re3$trarfAdm in istration) 

No: L1 j 9 IRGILP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Midhat Yaseen, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No: 3tj '/1t,)3/RG/LP Dated: 2#  -09-2023 

It is hereby notified that vide High Court Order Dated2h.09i023 

Ms. Muntaha Yaseen 
D/O Mohammad Yaseen Ganai 
RIO Vethpara Pandrethan, Lasjan, Soitaing, Tehsil Panthachowk District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1069-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
1 

By Order 

No: LIIII Y7- fUf/RGILP  Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muntaha Yaseen, Advocate 

for information and necessary action. 

Rj istrar (Administration) 



By Order 

f-.  
Re)stràr-(Kdministration) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2C',3IRG/LP  Dated:  9.-O9-2O23 

It is hereby notified that vide High Court Order Dated26.09.2023 

Mr. Mohd Moonis Manzoor 
Sf0 Manzoor Ahmad Kumar 
RIO But But Bagh, Barzutta, Tehsil South,District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1070-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:  i IRGILP Dated 9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Moonis Manzoor, Advocate 

for information and necessary action. \ 

Rgistrar (Administration) 



By Order 
—;_ -(f 

6) 
RegitrarfAdm in istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:XO q22/RGILP  Dated:  P  -09-2023 

It is hereby notified that vide High Court Order Dated 2b.09.2023 

Mr. Mohammad Younis Bhat 
SIO Nisar Ahmad Bhat 
RIO Chewa Khurd, Herpora, Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1071 -2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: 3IRGILP Dated&.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Younis Bhat, Advocate 

....for information and necessary action. 

ReaistràrfAdmifliStratiOn) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 
' 

,O2 ?7 IRG/LP Dated: 2 -O9-2O23 

It is hereby notified that vide High Court Order Dated2-t.09.2023 

Ms. Muqadus Hamid 
D/O Abdul Hamid 
RIO Amroyee Karnah, Tehsil Tangdar, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1072-2023  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

e '- trar (Administration) 

No:11j'r4't '4 IRGILP Dated8 .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Muqadus Hamid, Advocate 

for information and necessary action. 

istràr(Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

JjRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2 09.2023 

Mr. Mateen Ui Haq Shah 
S/O Tariq Ahmad Shah 
RIO Hyderpora Peerbagh, Tehsii & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1073-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

N 

By Order 

Regtrar (Administration) 

No: 39 IRGILP Dated9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mateen Ui Haq Shah, Advocate 

....for information and necessary action. 



.
, 

Rer (Administration) 

for information and necessary action. j.-. 

Th .  
Reqistrar AdministratiOñ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI FICATION  

No: I1 iD)/RG/LP  Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Mr. Muzaffar Ahmad Malik 
Sf0 Gh. Hassan Malik 
RIO Monghall, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1074-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  fV1'. / /RGILP Dated&O9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muzaffar Ahmad Malik, Advocate 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ,.LO3 003 /RGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2L.09.2023 

Mr. Mohammad Syed Bhat 
Sf0 Abdul Hamid Bhat 
R/O Brean Nishat, Patti Brean, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1075-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  
I 

By Order 

)stra?(Ji in istration) 

No: /1iM 3iRG/LP  Datedj9%O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad Syed Bhat, Advocate 

for information and necessary action. 

,( 
Re,gistrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:L 'OL IRG/LP Dated: :217.-09-2023 

It is hereby notified that vide High Court Order Dated 21O9.2O23 

Ms. Mehvish Bashir 
DIO Bashir Ahmad 
RIO Ranga Masjid Hawal, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1076-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: 1/ fSt' I cIRGILP Dated ZO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mehvish Bashir, Advocate 

for information and necessary action. 

Fgistrãr(Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:J7 b.23 /RG/LP Dated: &7 -09-2023 

It is hereby notified that vide High Court Order Dated2éO9.2023 

Mr. Nadeem Khaliq Ganie 
Sf0 Abdul Khaliq Ganie 
RIO Neelipora, Ganie Mohalla, Tehsil Handwara, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1077-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regjstrar (Administration) 

No:Qi/ -  e /RGILP Dated9,O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nadeem Khaliq Ganie, Advocate 

for information and necessary action. 

R,gistrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:_&b_ IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2..09.2023 

Mr. Nomaan Shafi Rather 
Sf0 Mohd Shafi Rather 
R/O Ruhu near Grid Station, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1078-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Re4trar (Administration) 

No: Lt?, -)o IRGILP Dated &O9.2O23  
Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nomaan Shafi Rather, Advocate 

for information and necessary action. \ 
\\ 

stra>(AdInistration) 



140 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2 /5 0'2)3 IRGILP Dated: -O9-2O23 

It is hereby notified that vide High Court Order Dated 2O9.2O23 

Ms. Numaira Nazir 
D/O Nazir Ahmad Denthoo 
RIO Ispeer Sahib, Chinkypora, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1079-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Re 

No: IRGILP Dated).JO9.2023  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Numaira Nazir, Advocate 

....for information and necessary action. 

istrar (MlTIinistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /c f £C0?3 IRGILP Dated:j,  -09-2023 

It is hereby notified that vide High Court Order Dated 2&09.2023 

Ms. Nighat Ara 
D/O Nazir Ahmad Pooto 
R/O Main Shah Sahib Rainawari,Karpora Khushki, Tehsil Khanyar, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1080-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg)trar (Administration) 

No: "!- '' IRGILP Dated19.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nighat Ara, Advocate 

....for information and necessary acf' 
/ 

.IJII. 

Rjistrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:j1f ef,O)3/RG/LP  Dated: £. -09-2023 

It is hereby notified that vide High Court Order Dated2.09.2023 

Ms. Nadiya Rafiq 
D/O Mohammed Rafiq Ashraf 
RIO Ashraf Mohallah Lal Bazar, Tehsil Srinagar North, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1081-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regstrar (Administration) 

No:41(  /• /( IRGILP Dated9O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nadiya Rafiq, Advocate 

for information and necessary action. 

. 
(Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

!RG/LP Dated: ,9iQ  -09-2023 

It is hereby notified that vide High Court Order Dated 2E.09.2023 

Ms. Neelofar Mushtaq 
D/O Mushtaq Ahmad Malta 
RIO Nooripora, Branwari Mohalla, Tehsil Pattan, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1082-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Administration) 

No: Lft1'~91'- 3 /RGILP Dated 5,O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neelofar Mushtaq, Advocate 

for information and necessary action. 

, 

gistrarfAdministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: L2 IRGILP Dated:  9  -09-2023 

It is hereby notified that vide High Court Order Dated26.09.2023 

Ms. Peerzadi Aaisha Shabir 
D/O Shabir Ahmad Shah 
R/O Sadiwara,Tehsil Doru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1083-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Re'jstrar (Administrati5n) 

No: 9SIRG/LP DatedB.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Peerzadi Aaisha Shabir, Advocate 

for information and necessary action. 
I- ,'- 

\___ 

Rqistrar (Administration) 



By Order 

stràr(Administration) 

No: IRG/LP Dated8.O9.2O23 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: £2,'! £az3 IRGILP Dated: 9&'  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2O23 

Ms. Rabiya Rashid 
D/O Abdul Rashid Badyari 
RIO Khawaja Bagh, Tailbal, Tehsil llazratbal, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1084-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rabiya Rashid, Advocate 

for information and necessary action 

\-_ 
istrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2/ /RG/LP Dated: k -O9-2O23 

It is hereby notified that vide High Court Order Dated 2éO9.2O23 

Ms. Rashmie Mushtaq 
D/O Mushtaq Ahmad Shah 
R/O Machbawan Mattan, Tehsil Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1085-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Ristrar (Administration) 

No: IP1/S IRGILP Dated2ZO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rashmie Mushtaq, Advocate 

for information and necessary action. 
\ 

gistrar i.mministration) 



1 '
/ \\ ________-

-1 

Rqistrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No:,2c' 9 Le)/RG/LP Dated:  2/l  -09-2023 

It is hereby notified that vide High Court Order Dated 2L.09.2023 

Ms. Remsha Rehman Dar 
D/O Ab. Rehman Dar 
RIO Qalamdanpora, Nawabazar, Tehsil South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1086-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 1/4i çP -71 IRGILP DatedL9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Remsha Rehman Dar, Advocate 

for information and necessary action 

istrar1AdthinistratiOn) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Ms. Raziya Bashir 
D/O Bashir Ahmad Malla 
RIO Khumani Chowk, Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1087-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Re 

No: /4SJ6'- 63IRGILP Dated)L9O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Raziya Bashir, Advocate 

for information and necessary action. 

Rgistrar (Administration) 



- 
RegistrarAd ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

No:1qO t2o3/RG/LP Dated:  2<  -09-2023 

It is hereby notified that vide High Court Order Dated') k09.2023 

Ms. Ruqaiya Akhter 
D/O Mohd Yousuf Sherguj jar 
RIO Devgole, Nagbal Banihal, Tehsil Banihal, District Ram ban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1088-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: Lf1f L' (3 U IRGILP Dated2j.O92O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ram ban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same; 
7. Ms. Ruqaiya Akhter, Advocate 

for information and necessary action. 

R istrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTI F ICATION  

NoN IRGILP Dated: .Z — O9-2O23 

    

It is hereby notified that vide High Court Order Dated26.09.2023 

Ms. Ridha Farooq 
D/O Farooq Ahmad Beigh 
RIO Watakulu, Tehsil Chadoora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1089-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

Restrar (Administration) 

No:  L(S7_ IRG/LP Dated-O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ridha Farooq, Advocate 

for information and necessary action. \ 

istrar (Administration) 



4- 
Registrar (Adminitration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:7 Iqt f223/RG/LP  Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2JO9.2023 

Ms. Rahila Gui 
D/O Ghulam Mohammad Khawaja 
RIO Naganari, Boniyar, Tehsil Boniyar, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1090-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: L-4' 1/2J -9IRG/LP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rahila Gui, Advocate 

for information and necessary action. 
-ç\-fl 

Registra .miniration) 



in' 
Registrar 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated:  /-09-2023 

It is hereby notified that vide High Court Order Dated 2409.2023 

Ms. Rabia Nazir 
DIO Nazir Ahmad Bhat 
R/O Astan Mohalla Nehalpora, Tehsil Pattan District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1091-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order 

g ist1ATnistran) 

No: 'Z7 6 IRGILP Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rabia Nazir, Advocate 

....for information and necessary action. 

dministr4ion) 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 213 L3 IRG/LP Dated: M'-09-2023 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Ms. Rafia Bano 
D/O Ghulam Ahmad Dar 
RIO Darmahama Mantrigam, Tehsil & District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1092-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 1/  1/1/3 ?--/1'/RGILP  Dated A.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rafia Bano, Advocate 

for information and necessary action 

Ristrar(Adf1i in istrati 

fl 
/ 

- 

istrárfAdm I nistrition) 

W 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  I9%' 2o,3 IRGILP Dated:I .-09-2023 

It is hereby notified that vide High Court Order Dated2b.09.2023 

Ms. Rehana Rashid Bakhroo 
D/O Abdul Rashid Bakhroo 
RIO 148 Koudabal B Rainawari, Tehsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1093-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
\ 

Registrar (Administrjtion) 

No: L/41(tiS £L'RGILP DatedDO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rehana Rashid Bakhroo, Advocate 

...for information and necessary action. 

/ . 
egistrar (Administra 



I 

Registräi (Administrat 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2( qg /RG/LP Dated: 

 

-09-2023 

  

It is hereby notified that vide High Court Order Dated 2E09.2023 

Ms. Ruby Farooq 
DIO Farooq Ahmad Wani 
R/O Chansar Kulgam, Tehsil & District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1094-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: tf l' -(6/ 8IRGILP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ruby Farooq, Advocate 

....for information and necessary action. 

() 
Registra?'(Adm in istrati 
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HIGH COURT OF JAMMU & KASHMIR AN]) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:fqc '2o23/RG/LP  Dated: M -09-2023 

It is hereby notified that vide High Court Order Dated2O9.2023 

Mr. Rahee Maqbool 
S/O Mohammad Maqbool Bhat 
RIO Panzgam, Tehsil Kralpora District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1095-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrai1Adrri istration) 

No: Li 1(  4'S3 (,(YIRG/LP  Dated J.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahee Maqbool, Advocate 

for information and necessary action. 

Registrar A .mini 



. c_ 
(.C) 7? 

gisti9im i rstration) 
/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2 'fM3 /RG/LP Dated:  S1  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Sumaira Au 
D/O All Mohd Dar 
RIO 119, Kawa Mohalla, Tehsil Khanyar District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1096-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:t? L3 97- -f 4/RG/LP DatedjO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sumaira Au, Advocate 

for information and necessary action. 
— 

r ,
V 

Regist'arAd n!$ nistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  f fto3/RG/LP  Dated:S_-09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Mr. Souood Sajad 
S/O Sajad Ahmad Bhat 
R/O Bilal Colony K.P. Road, Krangsoo Tehsil Mattan District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1097-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar dminitration) 

No: 4'i&- /' IRG/LP Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

alsokeeping record of the same. 
7. Mr. Souood Sajad, Advocate 

for information and necessary action. 

'fl. - 
RegistrarAdmirstratiofl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 2..2 / /RG/LP Dated: M. -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Ms. Sakiya Shafi 
D/O M. Shafi Pahaiwan 
RIO Ashajipora, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1098-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

/ 

rcgistrar(Administratin) 

No:Lf1/ r . £1./ /RGILP Dated?O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sakiya Shafi, Advocate 

for information and necessary action. -' -----TT 

Iijistrar (diiinistratic'() 

75 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

/ 2t ,131RG1LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2-/09.2023 

Ms. Snober Shabir 
D/O Shabir Ahmad Khan 
RiO Kaiwal Mohalla, Rainawari, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1099-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

lgistra (Admi(ristration) 

No: IRG/LP Dated,9,O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Snober Shabir, Advocate 

for information and necessary action. 

Qegistrar Adminstration) 



By Order 

Registrar (Administ€htion) 

CAt 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:?,2e' 3 IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2L.09.2023 

Mr. Syed Aaqif Muhammad 
SIO Syed Gh Muhammad 
RIO Pachhar, Tehsil Rajpora & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1100-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

No4  4'~s - S7 /RG/LP Dated %7.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Aaqif Muhammad, Advocate 

...for information and necessary action\ 

Registrar (Administrao,n) 



l4 istrar 

09.2023 

—1 

thiniation) 

/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No222 c')3/RG/LP  Dated:  2(9  -09-2023 

It is hereby notified that vide High Court Order Dated2.09.2023 

Mr. Shaheem Hussain 
Sf0 Sheikh Mohammad Hussain 
RIO Palpora, Dialgam Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-11O1-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: fIRG/LP Dated 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shaheem Hussain, Advocate 

for information and necessary action. 

i1' 
Registra inistrai9n) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:!f_'?j23/RGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dateth(.09.2023 

Ms. Shaafi Khan 
D/O Mohammad AshrafKhan 
R/O Shah, Hamdan Mohalla, Tehsil Chadoora District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1102-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registra,r (Adm,iiiistratión) 

No: V- IRG/LP Dated .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shaafi Khan, Advocate 

....for information and necessary action. 

Registrar (AdminitratiOn 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No3 1' Z3 IRGILP  Dated: -09-2023 

It is hereby notified that vide High Court Order Dateth6.09.2023 

Ms. Syed Zurain Qayoom Bukhari 
D/O Syed Abdul Qayoom Bukhari 
R/O Rawalpora, Mehboob-Abad Colony, JIK Lane, House No.16 Tehsil 
Chanapora District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1103-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registra 

No: I/If 7é 1/RG/LP DatedJJ.O9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Syed Zurain Qayoom Bukhari, Advocate 

for information and necessary action. 

Registrar (Adminisl?tiOfl) 

c2\1&  

istrati on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of lIar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 421111 2c'23 IRGILP Dated:,  -09-2023 

It is hereby notified that vide High Court Order Dated24.09.2023 

Ms. Saiqa Dawood 
D/O Dawood Ahmad Reshi 
R/O Lothpora, Hatiwara, Tehsil Pampore, District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1104-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

 

/ 
By Order 

 

Registrar (Administrion) 

No: 4'449 9 IRGILP Dated8O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saiqa Dawood, Advocate 

for information and necessary actiin. 
i y Ci 

Registrar (Administrati 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:?~ cQC3 /RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Ms. Shazia Mustafa 
DIO Ghulam Mustafa Dar 
RIO Durbal Bemina Srinagar, Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1105-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

ministratn) Reg istrà 

No: £ IRGILP Dated/J .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shazia Mustafa, Advocate 

for information and necessary action. 

'_•_') j,-. . 

Registràr(Admin istratio 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2fl 6 /t&23IRGILP  Dated:  2.  -09-2023 

It is hereby notified that vide High Court Order Dated 2L.09.2023 

Mr. Sadaqat Manzoor War 
SIO Manzoor Ahmad War 
R/O Yehama (Mawar), Sheikh MohallaTehsil Qalamabad, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1106-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of Drovisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  
--a 

ByOrder 

Registra(Admir(stration) 

No: /S IRG/LP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sadaqat Manzoor War, Advocate 

for information and necessary action. 

Rgistrar A dminisr9tiofl) 



Registrar (Admi 

'- V / / 

istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

N IRGILP Dated: cEO9-2O23 

    

It is hereby notified that vide High Court Order Dated 26.09.2023 

Mr. Sheikh Abbas Bin Mohd 
S/O Gh Mohd Sheikh 
RIO Wadwan, Budgam, Tehsil Narbal, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1107-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: (-j Lj3STI - /RG/LP Dated)O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sheikh Abbas Bin Mohd, Advocate 

....for information and necessary actioi. 

Registrar (Admiiitration) 



169 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  QL( ?t,23 IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated2.09.2023 

Ms. Sumaiya Mushtaq 
D/O Mushtaq Ahmad Hajam 
RIO Achabal, Sopore, Tehsil Watergam District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1108-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Adminijtration) 

No: IRGILP Dated)Jj.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sumaiya Mushtaq, Advocate 

....for information and necessary actio 

lgistrar (Administ ion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:)-/-J 4/5. /RG/LP Dated: O-2O23 

It is hereby notified that vide High Court Order Dated'2.O9.2O23 

Ms. Saima Jan 
D/O Ghulam Mohmad Mir 
RIO Guzhama, Ganderbal, Tehsil Wakura District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1109-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Fg istra1Adrn i rljstration) 

NOLf3c IRGILP Dated.)&O.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saima Jan, Advocate 

....for information and necessary action 

RQjistrar . in ation) 



171 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

214RG/LP Dated: k9-2O23 

It is hereby notified that vide High Court Order Dated7L09.2023 

Ms. Shahida Rashid 
D/O Abdul Rashid Najar 
R/O Ganderabal, Thuru Dangerpora, Tehsil Lar Distict Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-111O-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

 

1 

By Order 

Registrar( dmini tration) 

No:4') JiJRG/LP Datec4i9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shahida Rashid, Advocate 

for information and necessary action 

Registrar (Administatiofl) 

N 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:L2O t2 IRGILP Dated: 

 

-09-2023 

   

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Ms. Shaista Mohi Ud Din 
D/O Ghulam Mohi Ud Din Kakroo 
RIO Ladoora, Rafiabad, Tehsil Watergam, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1111-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

—— 
By Order

\ i çr<3 
Registrar (Administrt)on) 

No: /f1/Lfq3 - ?9IRGILP  Dated9.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shaista Mohi Ud Din, Advocate 

for information and necessary actio 

Registrar A .ministratuo 

cf 47 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: f 2O2 3 IRGILP Dated: 

 

-09-2023 

  

It is hereby notified that vide High Court Order Dated24.09.2023 

Ms. Simran Khursheed 
DIO Khursheed Ahmad Waza 
R/O Ward No.5, Main Market Bandipora, Tehsil & District Bandipoa 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1112-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrarlAdmi n istrtion) 

No:1411 77 IRG/LP DatedO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Simran Khursheed, Advocate 

for information and necessary actic. 

igistrar-dministratiqn), 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  223 2o IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated2.09.2023 

Mr. Shahid Hameed 
5/0 Ab Hameed Shah 
R/O Aastan Mohalla, Ramnagri Shopian, Tehsil &District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1113-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: l( 7 7~ 
- S13 IRGILP DatedBO9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahid Hameed, Advocate 

for information and necessary action 

Registrar (Administratio) 

By Order 

I-) ,  

Registrar (Administratp 



Registrar ministrat(n) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2..3 t' 'QP3 /RG/LP Dated: 

 

-09-2023 

   

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Saleema Jan 
D/O Gh Nabi Sofi 
RIO Wasoora, Mirpora Wasoora, Tehsil Litter, Distict Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1114-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 44 IRGILP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saleema Jan, Advocate 

for information and necessary actio , 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: L23 '(  O23 IRGILP Dated: Q$1   -09-2023 

It is hereby notified that vide High Court Order Dated.09.2023 

Ms. Seerat Binti Qadir 
DIO Ghulam Qadir Rather 
R/O Buchroo, Tehsil Chadoora District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1115-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order
i ------ 

Registrar (Administration) 

No:Ll' 4 
1' 'if IRGILP Dated J7O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Seerat Binti Qadir, Advocate 

for information and necessary action 

' 

Registrar ministratio) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:q Oj IRGILP Dated: 2i9  -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Ms. Sameena Habib 
D/O Habibullah Tell 
RIO Watergam, Wagoora, Tehsil Wagoora, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

N0.JK-1116-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrarTAdm in istratjon) 

No: 4t 7.3-39 /RG/LP DatedM.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sameena Habib, Advocate 

....for information and necessary actior\ 

Registrar (Administratioñ), 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:2j 9iD23/RG/LP  Dated: I !8. -09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Mr. Saheem Ahmad 
S/O Riyaz Ahmad 
R/O Mustafa Abad, Zainakote HMT, Tehsil Shalteng District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1117-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registr(Admiristration) 

No: &it-/ 7'€Q4' 3! IRGILP Dated O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saheem Ahmad, Advocate 

for information and necessary action.\ 

Registrar (Administration) 



NOTIFICATION  

£o,2 3 /RGILP Dated: No:  -09-2023 

Cm 
Registrar (Administratio 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

It is hereby notified that vide High Court Order Dated 2-.09.2023 

Ms. Sabreena YousufWani 
D/O Mohammad YousufWani 
R/O Sarnal, Anantnag, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1118-2023  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istra 

No: IRGILP Dated i,.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabreena YousufWani, Advocate 

for information and necessary action.\ 

( 

dministratin) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  Z? 44' IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2t.09.2023 

Mr. Sheikh Mohsin 
SIO Muhammad Yousuf Sheikh 
RIO Gund Gushi, Tehsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1119-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administr 

No: /RG/LP Dated 9O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sheikh Mohsin, Advocate 

for information and necessary actipn. 

Reg istrar(Ad m in istrati 

4j5 

tion) 



__- __- ç\ <-r7 
-.. 

Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 1U4'. 0 23 IRGILP Dated: ,  -09-2023 

It is hereby notified that vide High Court Order Dated 2t  .09.2023 

Ms. Seerat Amin 
DIO Mohammad Amin Lone 
R/O Kanaiwan, Bijbehara, Tehsil Bijbehara, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1120-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  1(193,5'- 4i 3 IRG/LP Dated 2ij.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Seerat Amin, Advocate 

for information and necessary actiin. 
t ç  

Rgistra dministration) 



\_—_ __.\-' 
Re strar (Admurstration) 
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HIGH COURT OF JAMMU & KASHMJR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:22t,'/ 2o/RG/LP Dated: 2 8 -09-2023 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Ms. Shayista Shafi 
D/O Mohammad Shafi Sofi 
RIO Chak Watal Bag, Tehsil Lar, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1121-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 3 /RG/LP Dated i.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shayista Shafi, Advocate 

....for information and necessary action.' 

¶istrar Adminpration 



By Order 

Registrar Administr 

No: 
LP4 /E( St IRGILP Dated2j9.09.2023  
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  22 L/3 '77 2O3 IRGILP Dated:  29,-09-2023 

It is hereby notified that vide High Court Order Dated 2 .09.2023 

Ms. Sabiya Hilal 
DIO Hilal Ahmad Bhat 
RIO Habak, Naseem Bagh, Khushki, Tehsil Srinagar North, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

N0.JK-1122-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabiya Hilal, Advocate 

...for information and necessary actio'ç 
-1 

Fgistrar(Administraion) 



By Order '-p-i- - 
r 2 

Re'tra',L(Adm i ntrati on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ?J2tte f2L3IRGILP  Dated:  (  -09-2023 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Ms. Suriya Fayaz 
D/O Fayaz Ahmad Lone 
RIO Kanzalwan, Nail Gurez, Tehsil Gurez, District Bandipora Pulwama-
192122 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1123-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:' /RG/LP DatedS) O9.2O23  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Suriya Fayaz, Advocate 

.....for information and necessary actior, - 

Rqistrar (AdminIsktIOfl) 
c7 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:?23' ci3lRG/LP  Dated: 4 -09-2023 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Mr. Sabir Mushtaq Khan 
S/O Mushtaq Ahmad Khan 
RIO Dcvi Angan, Hawal, Tehsil Khanyar District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1124-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No: tf 1 fIt ( IRGILP Dated22.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sabir Mushtaq Khan, Advocate 

for information and necessary actio 

istrar (Adminiration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2C.09.2023 

Ms. Suraya Mushtaq 
D/O Mushtaq Ahmad Sheikh 
RIO Sultanpora, Zachaldara, Tehsil Zachaldara, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1125-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istral Administr,tion) 

NoA 7i4' If IRGILP Dated 09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Suraya Mushtaq, Advocate 

....for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:X23 12oIRGILP  Dated: M -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Syed Faizan Nisar 
S/O Syed Nisar Ahmad 
RIO Gowhepora, Peer Mohalla, Tehsil Chadoora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1126-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Regtrar (Admirstration) 

No: 79 fO3IRG/LP  Dated1O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Faizan Nisar, Advocate 

.....for information and necessary action 

: . . 
gistrar dminis1/aion) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  2c36' iC€23 IRGILP Dated: 2,-O9-2O23 

It is hereby notified that vide High Court Order Dated 2.O9.2O23 

Ms. Shaila Tariq 
D/O Tariq Ahmad Bhat 
RiO Frestabal, Pampore,Tehsil Pampore, District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1127-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administr ion) 

No: 7( qJIRGILp Dated .09.2023 'I vj 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shaila Tariq, Advocate 

...for information and necessary actiqn. 

Registrar (Administratio) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:3)423IRG/Lp Dated: 1& -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Shoiab Ramzan Rather 
S/O Mohammad Ramzan Rather 
RIO Alamdar Colony, Guishan Nagar, Nowgam Shankerpora, Tehsil Baghat- 
1-Kanipora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1128-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reç4strar (Admiflstration) 

No:/1-/ MC /RGILP Dated)S.09.2023  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shoiab Ramzan Rather, Advocate 

for information and necessary action. 

Reqstrar (AdminisltiOfl) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:(e IRGILP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated- .09.2023 

Ms. Tabish 
D/O Hakim Ghulam Mustafa 
RIO Sector-i, Lane-i, Umerabad HMT, Zainakote, Tehsil Shalteng, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1129-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istrargA 

No: 7 o3 /RGILP Dated.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tabish, Advocate 

for information and necessary action. 

Registrar Administration) 

ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: 3i -09-2023 

It is hereby notified that vide High Court Order Dated i-009.2023 

Mr. Towseef Reyaz Shah 
SIO Reyaz Ahmad Shah 
RIO Duderhama, Tehsil & District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1130-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order  

Registrar 

9 
ministratiqn) 

No:  L15/)l1._3/ IRGILP Dated 3.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. TowseefReyaz Shah, Advocate 

for information and necessary actioV. 

Reg istra rTAd  ml n istratiI91) 

5 



Reçistrar (Ad 
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HIGH COuRT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 89/)ok3IRGILP Dated: - -09-2023 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Ms. Tabina Nisar 
D/O Nisar Ahmad Banday 
R/O Lal Bazar, Botashah Mohalla, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1131-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  5 )45 - /RGILP Dated ' .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tabina Nisar, Advocate 

for information and necessary action. 
'I- 

t 
ration) 

the next issue of 

for uploading on 

F9Jistrar (Admiñ 



.—>' --------- 

Registrar (Adminitration) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: o'-1IRGILP Dated: -09-2023 
(I 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Ms. Tahmeena Bano 
D/O Gulam Hassan Dar 
RIO Pathia, Kansipora, Tehsil & District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1132-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: - 1 IRG/LP Datedo .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tahmeena Bano, Advocate 

.....for information and necessary action. 

Rejistrar (Administr. i' n) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: c'2. >o-3 IRGILP Dated:  3  -09-2023 

It is hereby notified that vide High Court Order Dated c.09.2023 

Ms. Uzma Anwar 
D/O Anwar Aftab Khan 
RIO Alamdar Colony, Bemina, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1133-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg istra ministrtion) 

No: -9- IRG/LP Dated3o O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Uzma Anwar, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No:  --6  /RG/LP Dated: 2o -09-2023 

    

It is hereby notified that vide High Court Order Dated ~.09.2023 

Ms. Uzma Amin 
D/O Mohd Amin Pandit 
R/O Shalla Kadal, Kani Kadal, Tehsil Srinagar, South District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1134-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

Reg istrarAdm in istrtion) 

No:  1LØ-çJ .-8 IRGILP Dated o .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Uzma Amin, Advocate 

for information and necessary action. 

Registrar (Administratipn) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -~- -'-. IRGILP Dated:  3o   -09-2023 

It is hereby notified that vide High Court Order Dated z&09.2023 

Mr. Umair Ishfaq Wani 
S/O Ishfaq Ahmad Wani 
RIO B-4, Friends Enclave Colony, Humhama, Tehsil & District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1135-2023  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licencelenrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order 
( \ 

Reg istrar(Ad m in isation) 

No:  if -  '3 -5° /RGILP Dated .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Umair Ishfaq Wani, Advocate 

for information and necessary actioi. 

Registrar(Ac1ministrafi/on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: " 3/RG/LP Dated: .' -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Urba Naseer 
D/O Naseer Ahmad 
RIO Guishan Abad, Hyderpora, Tehsil Chanapora, Natipora District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1136-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

, 

By Order <1(c(cv7  

gistrar dmintration) 

No:  iS -.?S- Li'>- IRGILP Dated 3  .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Urba Naseer, Advocate 

for information and necessary action. 

Registrar A dminisation) 



By Order 

\ - j\3 

Registrar (Administraton) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 83 IRGILP Dated:  3°  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Ulfat Majid 
DIO Abdul Majid 
R/O Ferozpora, Rafiabad, Tehsil Watergam, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1137-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: 111,7 IRG/LP Dated 3.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ulfat Majid, Advocate 

for information and necessary action 

Ristradcstati 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  c2o9)  IRGILP Dated: 3D  -09-2023 

    

It is hereby notified that vide High Court Order Dated 2.Z.09.2023 

Ms. Uzma Yousuf 
DIO Mohammad YousufAhangar 
RIO Chanapora, Nowshera, Tehsil Eidgah, District Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1138-2023  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional IicenceIenrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

 

Reg istrar(M mi n istratn) 

No:  S)-/9 - IRGILP Dated 3 0.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Uzma Yousuf, Advocate 

for information and necessary actior. 

. 
Reg istra rpd mi n istrati 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: 3e3 (k3 /RG/LP Dated:  ,3o  -09-2023 

It is hereby notified that vide High Court Order Dated 09.2023 

Ms. Yasmeena Jhon 
D/O Gh Nabi Mir 
RIO Chandian Pajan,Tehsil Devsar District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1139-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Registrar (Adminitration) 

No: ci /RG/LP Dated ° .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Yasmeena Jhon, Advocate 

for information and necessary action. 

Registrar (Admintration) 
(H 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  -o /RG/LP Dated:  3o  -09-2023 

It is hereby notified that vide High Court Order Dated 24.09.2023 

Ms. Zahida Rashid 
D/O Ab Rashid Dar 
RIO Dogripora, Awantipora,Tehsil Awantipora, District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-114O-2O23  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Reg ustraifAd mu n istratipn) 
/- 

No: /RGILP Dated 3.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zahida Rashid, Advocate 

for information and necessary acticn. 

Reg ustràf(Ad mi n ustratin) 

0 

/7 

- (___\ 'c_••_ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: -3/RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Zainab Nisar Mir 
D/O Nisar Ahmad Mir 
W/O Khalid Shah, 
R/O Bagh-Mehtab Enclave, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1141-2 023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Igistra A dmir47stration) 

No:  13.— ç,> IRG/LP Dated 3° .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zainab Nisar Mir, Advocate 

....for information and necessary actRn. 

Registrar (Adminitjation) 



rT- 
? \ 

ç) — 
Registrar (Administratio 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: '  I >')- /RG/LP Dated:  3'O  -09-2023 

It is hereby notified that vide High Court Order Dated Z.09.2023 

Ms. Zarka Khalid Buhroo 
DIO Khalid Jan Buhroo 
R/O Pehlipora, Safapora, Tehsil Lar, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1142-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

No:  ~3 S~ --- IRGILP Dated3c .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zarka Khalid Buhroo, Advocate 

....for information and necessary acti9. 

Rcçj istra 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )---Q IRGILP Dated:  3  -09-2023 

It is hereby notified that vide High Court Order Dated Z.09.2023 

Mr. Zubair Manzoor Wani 
S/O Manzoor Ahmad Wani 
RIO Ward No.9, Papchan Bandipora, Tehsil & District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1143-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

By Order 

No: -59 IRG/LP Dated 3o.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zubair Manzoor Wani, Advocate 

....for information and necessary action 

Registrar (1&diinistrat 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: ).>1 7' >O3 IRGILP Dated:  .3°  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Ms. Ifra Bashir 
DIO Bashir Ahmad Para 
R/O Para Mohalla, Tehsil Pantha Chowk, District Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1144-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar'(P.Tdministrtion) 

/ 
No: L13  3 - t1 IRGILP Dated 30.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ifra Bashir, Advocate 

for information and necessary action. 

Registrar ( 



Registrar (Adm 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: i--- /1b)>/RG/LP Dated: J-o -09-2023 C- 
it is hereby notified that vide High Court Order Dated 2-&09.2023 

Mr. Nazakat Mohi Ud Din 
Sf0 Gulam Mohi Ud Din Rather 
RIO Shah Hamdan Colony, Naik Bagh, Natipora, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1145-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 9S3y.-38 /RG/LP Dated .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nazakat Mohi Ud Din, Advocate ' 

for information and necessary actin 

Registrar (Admini$ration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )--j- -z2)-- IRG/LP Dated: 3° -09-2023 

    

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Jonaid Ahmad Mir 
S/O Javid Ahmad Mir 
RIO Shoolora Bala, Tehsil Kralpora, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from ClD. His/her name has been entered under serial 

No.JK-1146-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order \ 

Registrar (Administration) 

.ix19 '- No: >- IRGILP Dated o .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupawara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupawara. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Jonaid Ahmad Mir, Advocate 

for information and necessary action\  

. 
RegistraifAdThin istration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: t '/1/RG/LP Dated:  3'  -09-2023 
1/ 

It is hereby notified that vide High Court Order Dated.09.2023 

Ms. Guishan Ara 
D/ONoorMohd Ganaie 
R/O Goigam, Kawarhama, Tehsil Kawarhama, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1147-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Admirtration) 

No:  5iç.- >-?- /RG/L.P Dated 30.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Guishan Ara, Advocate 

for information and necessary action. 

Registrar . minXstration) 



(-"/- 

RegistraiAdm i nistraion) 

Registrar on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )-•)-'
/ 

)4)- IRGILP Dated:  3'o  -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Farooq Ahmad Pajwari 
S/O Mohd Ismail Pajwari 
RIO Babademb Road, Habbakadal, Tehsil South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1148-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No:  150-/1 IRGILP Dated 3'.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Farooq Ahmad Pajwari, Advocate 

for information and necessary action 
c -ç -c 



By Order 

Registra)Administr4ion) 

- ; 

- 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )-)---'55-- )'>3 IRGILP Dated: 3 -09-2023 

It is hereby notified that vide High Court Order Dated 2L09.2023 

Ms. SadafNaseer 
D/O Naseer Ahmad 
RIO Buchwara, Dalgate, Tehsil South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1149-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No:  /5)- - 3ô'1c IRGILP Dated 9 .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar.. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sadaf Naseer, Advocate 

for information and necessary actien. J 
C' - S 

 

__ --n-;;
(r ' ) 

Registra dministrati 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  ->-/ IRGILP Dated:  . -09-2023 

It is hereby notified that vide High Court Order Dated 209.2023 

Mr. Faizan Parvaiz 
S/O Parvaiz Ahmad Zargar 
R/O 90 Feet, Ahmad Nagar, Sheikh ul Alam Colony, Tehsil Eidgah, District 
Sriangar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1150-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Régistra(Kdministratjon) 

No:  c)-9/ - IRGILP Dated 3° O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Faizan Parvaiz, Advocate 

for information and necessary action.\ 

Registrar (Administrati 



cJ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: c,23o' /RG/LP Dated: o -09-2023 

    

It is hereby notified that vide High Court Order Dated2.09.2023 

Ms. Shayasta Amin 
D/O Peer Muhammad Amin 
RIO Nagri, Malpora, Tehsil & District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1151-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before. 

By Order 

Registrar (Administration) 

No: L1ç —/8 /RG/LP Dated 3° .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shayasta Amin, Advocate 

....for information and necessary actiont f) 

Fgistrar (Administratio, 



dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N OTI F ICATI ON  

No:  -3 ? '' /RG/LP Dated: '  -09-2023 
(/ 

It is hereby notified that vide High Court Order Dated 21c.09.2023 

Ms. Ursita Salam 
D/O Ab Salam Kashkari 
R/O Fateh Kadal, Malik Angan, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1152-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

soucjht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before. 

By Order 

Registrar Administration) 

No: 1PI- -3 / /RG/LP Dated o .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 

7. Ms. Ursila Salam, Advocate 
...for information and necessary actior. 

istr 



Reg istra-(AdIm in istratioii 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PRO VI SIONAL 
ENROLLMENT 

NOTIFICATION 

No: 2-3o /RG/LP Dated: -09-2023 

It is hereby notified that vide High Court Order Dated 26.09.2023 

Ms. Bisma Farooq Matta 
DIO Farooq Ahmad Matta 
R/O Uranhall, Near Peaks Maruti Showroom, Tehsil & District Anantang 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1153-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: 11c 90 3  -/o /RGILP Dated 3o.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bisma Farooq Matta, Advocate 

for information and necessary action 

Rgistrar,(Administration) 



By Order 

F-) .  
Registrar(Administration) 

V -i:--.. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  )-.3S IRGILP Dated:  3c  -09-2023 

It is hereby notified that vide High Court Order Dated 21?09.2023 

Mr. Faizan Farooq Mir 
SIO Mohmmad Farooq Mir 
R/O Drabyar, Habba Kadal, Tehsil South, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1154-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

No: '1535 - io - IRGILP Dated 3.O9.2O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Faizan Farooq Mir, Advocate 

for information and necessary actio 

Reg istra r(Ad ministration) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION 

No: &3 IRGILP Dated: 3ô -09-2023 

    

It is hereby notified that vide High Court Order Dated 2i.09.2023 

Mr. Aquib Farooq Pala 
S/O Farooq Ahniad Pala 
RIO Aloora Herman, Tehsil Herman, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1155-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administration) 

No:  4if ,, q ,.- IRGILP Dated 3c.09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aquib Farooq Pala, Advocate I 

for information and necessary actio,. j.- 

C \ 

Reg istra r(Ad ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: 9 a3 IRGILP Dated:'  -09-2023 

It is hereby notified that vide High Court Order Dateth-t.09.2023 

Mr. Khubaib Shakeel Bhat 
S/O Shakeel Ahmad Bhat 
R/O Karfali Mohalla, Habba Kadal, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from OlD. His/her name has been entered under serial 

No.JK-1156-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar 

No:13 ' ?~9 7/RGILP Dated4.O92O23 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Khubaib Shakeel Bhat, Advocate 

..... for information and necessary action 

- 

I 

ministraion) 

Registrar (Adrninistrat;on) 



,__)' \_____-_ - 
Registrar (dministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: .3e2/ IRG/LP Dated: 3c -09-2023 

    

It is hereby notified that vide High Court Order Dated2ó.09.2023 

Mr. Basha rat Mehraj Hajam 
Sf0 Mehraj Ud Din Hajam 
RIO Paihalan Pattan, Tehsil Pattan, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1157-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

No: / - 7-9 IRG/LP Dated3o .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Basharat Mehraj Hajam, Advocate 

for information and necessary action 

Registrar (A ministration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: )-v>i IRGILP Dated: 3  -09-2023 

It is hereby notified that vide High Court Order Dated 2'09.2023 

Mr. Dawood Ahmad Bhat 
SIO Mohd Sadiq Bhat 
R/O Sultanpora, Tehsil Zachaldar, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

N0.JK-1158-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 

Registrar (Administratin 

No:  f3&3 IRG/LP Dated )v  .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Dawood Ahmad Bhat, Advocate 

for information and necessary action 
V 

y .  
Registrar (Administration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIF ICATION  

No: o-3/RG/LP Dated:  '?i ,   -09-2023 

It is hereby notified that vide High Court Order Dated 2.09.2023 

Mr. Mir Yawar Majeed 
S/O Ab Majeed Mir 
RIO Yore, Khoshi Pora Tehsil Qazigund, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1159-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order \ 2: 
Registrar (Administra1on) 

No: 9~3 -- 0 /RGILP Dated 3o .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mir Yawar Majeed, Advocate 

....for information and necessary actio 

Registrar (Administra 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: a 7-1 IRGILP Dated: 3° -09-2023 

It is hereby notified that vide High Court Order Dated 209.2023 

Ms. Syed Darakshan Bukhari 
0/0 Syed Mushtaq Bukhari 
RIO Kreeri BaramuHa, Peer Mohalla, Tehsil Kreeri, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1160-2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be  

sought before the date of expiry unless the absolute/final enrollment as an  

Advocate is ordered there before.  

By Order 
, 

Registrar (Administrtion) 

No: Lt~ 1-  - IRGILP Dated 3c .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Syed Darakshan Bukhari, Advocate 

for information and necessary action\ 

Registrar (Administration) 



By Order 

F-) .  
Registrar (Adrninistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: >r IRGILP Dated: 3° -09-2023 

It is hereby notified that vide High Court Order Dated2'.09.2023 

Ms. Nusrat Aziz Sofi 
D/O Ab Aziz Sofi 
RIO Kurhama, Tehsil Wakoora, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1161 -2023  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolutelfinal enrollment as an  

Advocate is ordered there before.  

No: /RG/LP Dated 3° .09.2023 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nusrat Aziz Sofi, Advocate 

.....for information and necessary action. 

Registrar'(*dThin istration) 
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